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i  terms of DCP&T' s OM dated 30.3.88 and

aca.iic i Q w i t h i n ^ h i" ee nion t ts s f o.n i he

of a cocv of this oi^der , No costs.

2 . "he appl icant have novr f i led this con tern-

del i b 0 r 8 t e d i .s c b e d i e n c e

s d i recr 1 Oils by the i-esponcen t s .

3. !n their rep!)' tlie respondents have taken

firs plea tfiat s select ion for appo i ntmerit on regular basis

was field bv t lie respondents in wl"; i ch the app 1 i cants

pe t ; !: ! one:-s i i'l the CP - were also considered but ti'iey

n I e c n ri / n ons i der i ng the nui

t>' of el igible offici

re • ̂  I igor 1 es . Howevc idmi tted that the

Is who had been promoted on ad hoc

ni.ia to work on ad hoc basis. 3i

same t ime i t is contended that a review of tliei r cases

take place and only thereafter their ad hoc promot ion

cont inued.

In their i'e joinder tlie pet i t loner nave

. H I h, ,=i + f i-i, c o n t !n ua i 1 c li lB ad h Pi~oniOt i ons

Q ; r e c r ; o ri s a n n-edingly. tlie resp

con t emp t .

i de Pi

We have heard the learned

pa r t i OS an
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■0 . On going t-hrongh the judgment da /S ,3.98

i ri t ri ethe

'  xam i n

OA. We f ind that the respondents had taken ths

a p p 1 i c a n ■ had fai led

p r omo t o d o n a d hoc b a s i s

i"ie 1 d on 30 . 12. 94 wh i 1 s

?,nd vyho 3

on ad hoc basis, had cieui

i r, the dspartmen

tl'ioss who ivere I  d L 0

app 1 icants re--appearcd

el ; g i b

posts on ad hoc basis, had cleared tlie examinat ion

n  1996 and were declared to

i a V s passed v i d e t li e r" e s u I t a I 'l 11 c u ri c s d o i i 2 4 . 1 a . 9 6 . i n e

I : ty l ist circulated on 19.3.97 showed the

;ners at sei- l&l Nos . 82, 85 and 87. In psrsuance

he DPC held on 28.4,97 the

placed at serial Nos. 96, 95 and 96 in

c'hart . But s ; itco only 81

panel the appI i cant s c

n  i t

to the rocommendat ions

t hi c g r 3 d a t : o n

— r-l

'/V Q i

d not f ind a p 1 ac

T 1- in.

d?i tf>r!

The abcvo facts were not iced by the

However- . s i r-,cs accci-ding to DOPT " s Off ice Menic

8S ad hoc appo ; ntmen t s/p romc t i oris could not

corit inue foi more ttiari one -yeai wi thout be i !ig reviewed the

Ti- ibunal directed tlie respondents to corrsider appl icants'

claims after- reviewing the ad hoc appointments a I ready

ne iuacrr-iei

8. Since t'-re respondents have rev i ew ttiS ad

hoc p i-onio t i ons g;'-arited ear 1 iei~ ai id have decided tc

cont inue t lwee sd hoc pi-ornctees wa are of Hie ■/i ow that

tliere lias beei , subs t ai-, -t i a I compl iance of

I  ii : s : s so pa:-1 i cu I a r I y in ■/ i ew of ttie fact tly

app! : rants weie also coi'isidered for regti lai - promot

for want of sriff icierrl nurnbor of /acanc ; ea the)' cou i d not

be promoted.
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At sf'iy rate, ihe qLisst ion as i o v/n

acted correct I y- arsd i !i accor dance wi th

\

event rules wh

cari

r rosh pi"ocoed ; ng;

■:p ! omeii r ing judgment of

3 D P {" O p r ! P X & I 'y i3oe ad indicated upoi

:  1 ed by

V, i M- o ! "v / o C: '; I. 4 I ^ I V CT , i i -esnieri his p

C O U1 1 S w I for the i^espondernts .
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f i O ' ouncs |- Q 0 0

e s p o r^i d e r, t ;oi

d  a g a

is accordingly
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